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AMEA/ORDER

Per Sonjoy Sarma, JM :

The above captioned appeal is filed by the assessee against the
order dated 29.07.2024, passed by the Id. CIT(A), National Faceless
Appeal Centre (NFAC), Delhi for the assessment year 2018-2019.

2. In the present case of the assessee, the assessment order was
framed u/s.144 of the Act by making certain additions. Dissatisfied with the
above order, the assessee preferred an appeal before the Id.CIT(A). Even
before the I1d.CIT(A) the assessee did not comply on the various dates,
therefore, the Id. CIT(A) upheld the order of the Assessing Officer by
dismissing the appeal of the assessee. Aggrieved by the above order, the

assessee is in further appeal before this Tribunal stating that since the
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impugned passed by the Id. CIT(A) is an ex-parte order without looking into
the merits of the case, therefore, another opportunity may be given to the
assessee by setting aside the order of the Id. CIT(A) with a direction to re-
examine the issue afresh.

3. On the other hand, Id. Sr. DR objected to such prayer made by the
assessee stating that the assessee is a habitual defaulter although there
were enough opportunities given to the assessee, however, the assessee
failed to comply to the notices, ultimately the Id. CIT(A) has no other
alternative but to dismiss the appeal of the assessee. Therefore, at this
stage, appeal of the assessee may be dismissed.

4. We after examining the facts of the case and perusing the records
available, find that the impugned order passed by the Id. CIT(A) is an ex-
parte order without looking into the merits of the case. Since the assessee
did not comply with the notices issued by the Id.CIT(A) as well as by the
Id.AQO, therefore, in the interest of justice and fair play, it is necessary to
remand back the issues involved in the present appeal of the assessee to
the file of Id. CIT(A) to re-examine the issues after affording sufficient
opportunity of being heard to the assessee. The assessee is also directed
to comply to the notices to be issued by the Id. CIT(A) and furnish such

documents in support of her claim.
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5. In terms of above, appeal of the assessee is allowed for statistical
purposes.

Order pronounced in the open court on 09/10/2025.
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